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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL

BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 76 OF 2025

INTHEMATTEROF:

RESIDENT WELFARE ASSOCIATION

(REGISTERED)

SECTOR 72 NOIDA

UTTAR PRADESH .....APPLICANTS
VERSUS

UNION OF INDIA & OTHERS ... RESPONDENTS

REPLY ON BEHALF OF THE RESPONDENT NO. 3, NEW OKHLA
INDUSTRIAL DEVELOPMENT AUTHORITY

1. That the present OA has been filed by Applicant raising the
grievance against alleging illegal digging activities of the Green
Belt at Sector 72 Noida to lay High Tension Electricity Cable and

to divert the use of Green Belt for other purposes.

2. That by order dated 25.02.2025 this Hon’ble Tribunal has issued
notices to the Respondent including the answering Respondent.
The Tribunal while issuing notices directed the Respondents to

ensure that the flora and fauna of the green belt is not disturbed.

3. That on 28.05.2025 the matter was again listed whereon the

Hon’ble Tribunal granted time to the counsel for the answering

Respondent to file its reply. Hence, the present reply is filed in
AFY)Q [the instant OA.
S

. That it is submitted at the outset that the answering Respondent is
not diverting the use of land for green Belt for any other purpose
and the same is being maintained as Green Belt. The primary
grievance of the Applicant RWA is pertaining to the laying of
underground HT wires through the Green Belt.
A - ’\/
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5. That the work of laying the 33/11 KV HT lines of the sub station
of Sector 117 to sector 72 was carried out by the U.P. Power
Corporation Ltd. and not by the answering Respondent. By a
letter dated 23.05.2025 it was informed by the Office of Senior
Manager (E & M), New Okhla Industrial Development Authority
(which is a department of answering Respondent responsible for
laying of electricity lines) has written to the Law Officer it has
been informed that in past six months the E&M department has
not laid any underground wires in the said area. A true copy of
the letter sent by Office of Senior Manager (E & M), New Okhla
Industrial Development Authority dated 23.05.2025 is
ANNEXURE R-1

6. That laying of the said underground wires is neither
encroachment on the green belt nor has resulted in the alteration
of the nature of the Green Belt. The laying underground HT lines
are necessary to curb the possibility of any accident that may
occur from the HT lines crossing from above, apart from the

uninterrupted supply of power.

7. That the Applicant itself has noted the apprehension of accident
that may occur due to overhead HT Lines in para 10 at page 18 of

the OA that :

“10. Further, the Green Belt land in question is also
covered by a cluster of passing naked High Power Tension
11 Kilo Volts Electricity Transmission Wire Lines, which
are capable of causing Electrocution leading to 100%
permanent disability....."

Hence, it is an admitted fact that the laying of underground HT

Lines is in interest of the residents only.

8. That the above quoted paragraph as well as the prayer made in
\ =
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the OA are contrary. The Applicant is blowing hot and cold in
same breath as on one hand it alleges digging and disturbing of
Green Belt, while on the other hand it alleges that overhead HT

Lines are dangerous. Thus, it appears that present OA is only an

abuse of process without any actual grievance.

9. That there has been no construction activity carried out by the
answering Respondent at the Green Belt at sector 72, Noida as
alleged. The use of the land is also not diverted and the same is
still being used and preserved as Green Belt. A true copy of the
recent photographs of the area in question showing trees being

undisturbed is ANNEXURE R-2

10. That it is also pertinent to mention that the work of digging was
done manually for the purpose of laying the underground HT
Lines and that no trees were harmed or uprooted in the process of
laying the HT Lines. Apart from the aforesaid underground
laying activity of the HT lines by the UPPCL, there has been no
construction work carried out at the Green Belt. The allegations

of digging for the sewerage system is misleading and false.

11. That it is submitted that earlier OA No 43 of 2018 was filed

before this Tribunal wherein the allegation of construction of

undertaking by the answering Respondent that no construction
activity as alleged in that OA is being done. The said order shows
that the Applicant filed the earlier OA just like the instant OA

even without any actual grievance.
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12. That in another OA No 226 of 2023 the Applicant herein has
raised grievance similar to the present OA. The Hon’ble Tribunal

had disposed of the earlier OA holding that :

“12. In the present case the proposed excavation in the
green belt in Sector- 72, NOIDA for the cabling work involves
trenches but the excavation, though long, is not very wide. The
impact on environment by underground electric cabling works
will be not only limited or insignificant but also temporary in
nature as cutting of trees can be avoided and grass or other
plants cut/damaged can be restored/remedied after re-filling of
the trenches by taking requisite remedial measures to reduce,
mitigate and/or offset potential adverse impacts during
preconstruction, construction and operation phases as per the
environmental norms and environmental management
Sramework. It may also be observed here that the alternative
suggested by the applicant of laying underground cable by the
side of the road will involve mechanical digging of the trenches
by uprooting the relevant part of the road/dismantling of side
ramps which will generate dust and also lead to diversion of
Iraffic, may also cause traffic jams and problems of access to
commercial/residential premises in the area and will result in
greater environmental damage as compared to the alternative
option of laying underground cable in the greenbelt area. It may
also be added here that the applicant has not produced the
relevant documentary material in support of the averment that
more than 2 % of the area of the greenbelt has been utilized by
respondent no. 3-NOIDA. In_these facts and circumstances of
the case, we are of the considered view that the application is
devoid of any merit and does not warrant any intervention as
prayed for in the application so far as directions to respondent
no. 2 for choosing alternative of laying underground cable
through the roadside is concerned.”

13. That the present OA making prayer verbatim the prayer made in
OA No. 326 of 2023 (page no. 71-79 of paerbook) shows that the
grievance of the Applicant is ill founded, misleading and
virtually non existent. This Tribunal in the OA No. 326 of 2023
has already held against an OA for similar relief being devoid of

merit as the impact on environment by underground electric

cabling works will be not only limited or insionificant but also

temporary in nature.
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14. That in the light of the reply in the preceding paragraphs it is
submitted that on the merits of the case, the Original
Applications deserves to be dismissed with exemplary costs to

the answering Respondent.

Respondent No.3
New Okhla Industrial Development Authority

5 v
Through 4%@% £
.\4
SHRISAT GUPTA

Advocate, Supreme Court
O-703, Aditya Mega City,
Vaibhav Khand, Indirapuram,

Ghaziabad, U.P.-(NCR) 201014
Counsel for Respondent No. 3

Py ATIESTED

o Naveen Chandra Sharma
Advocate Notary
Dadri Noida (G.B HMagar
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL

BENCH, NEW DELHI SRR
ORIGINAL APPLICATION NO. 76 OF 2025 |

INTHEMATTEROF:

RESIDENT WELFARE ASSOCIATION

(REGISTERED)

SECTOR 72 NOIDA |

UTTAR PRADESH .....APPLICANTS

VERSUS

UNION OF INDIA & OTHERS ....RESPONDENTS

AFFIDAVIT

I, Ravinder Kumar, aged about 43 years, S/o Lt. Sh. Dhramveer
Singh, Resident of 24A, HIG F lat, Swarnim Vihar, Sector-82, Noida,
U. P., do hereby state on solemn affirmation as under-

1. That am the Sr. Manager(E&M)-III of the Respondent No.3, in
the present Original Application as such I am well conversant
with the facts and circumstances of the present case and hence,
competent to swear this affidavit.

2. That I have gone through the accompanying Reply from para 1 to
14 and say that the contents thereof are true and correct to the
best of my knowledge and belief and I believe the same to be
true.

o~

O . ‘documents.

‘(/A‘ﬁ%\ That the Annexure R-1 to R-2 the reply are true copy of the
s X

.‘~‘;}' G- »
G2 o.M @QZ gnnly affirmed on this day 22 of August, 2025 at GB Nagar, U.P.
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VERIFICATION S

oo
Verified at GB Nagar, U.P. on this 22 day of August, 2025 that the
contents of my above affidavit are true and correct to my knowledge
and no part of it is false and nothing material has been concealed

therefrom. - \

erefrom ATTESTED L
=/ B .

DEPONENF-2r
Ravinte=tn |

Naveen Chandra Sharma sr. M
i

B9 AlC e Advocate Notary
2 2 AUG 209 Dadri Noida (G.B. Nagan
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ANNEXURE R-2
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